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Date Office Notes . Orders of the Tribunal '
024504 17,09.2004

AR Application filed under

section 19 cf A.T.Act «1985
for redressal of grivance
regarding juspension.

Under Rule 17 of practice Ruls
1993, defects were notified
on notice board. Despite
notification, none has appeared
to ractify the defects.
Submitted befor® Hon?ble Court
for crders .

Interim palief souohts Yes .

goﬂo is barred by time L]L/s 270

(D2lay condone wth affidavit filed.)
Mey for stay filed.

After scrutiny fo llowi de
are pointed oZtgo e focas

1 Item Nos11 ROt f'illed.lp.

2+ Verification is incomplete .
Sie Marking of ANN8x is indomplet.e °®

4+ Comp .lI nogt mace in g.a,
S .Aannexures Not attested.
6. Impugned arder is not in
proper place .

7. Date is wrongly mentioned in
item no .l in 0.4,
3. UL, Mot represented thwugh
proper authority.

9. not availed the available
ramady .

10 « Applicantts signaturs is
not in IInd Banch copy.

Dafects ars Ngt removed,.

List for Adeission/@rders
JD“ 170902004.

DR(3)

o
Aedie A92uc d
As

T 19rleey

ey

Hon'ble Mrs. Meera Chhibber, J.M
Hon'ble Mr, S. C. Chaube, A.M.

None for the applicant even in
the revised call. It is seen that
after filing of, t 0.,A., certain
defects uerejgégusu by the chisﬁry
on 21.04,2004 but till date
counsel for the applicant @=s not
edktr bothered to remove those
defects.

This case has accordingly been
sent to the court for passing the
orders. Even today counsel for the
applicant is not present in court,
which shows he is not really
interested in prosecuting this case.
Accordingly, the 0.A, is dismissed
in default and for non prosecution.
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